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512 .89 The question of limitatien will be taken up

at the time k of hearing,

Heard. Admit. Neo netice needbe lssued to the #%
respondents as Mr.Ganeswar Rath,learned Standing Ceunsel
Central) has taken delivery of the cepies of the applicatien

teday in court. Ceunter, if any, should be filed within

30 days,.
) Vice=Chairman
f—
Member (Judicial)
2.7.9i None appears for the applicant to-day. On perusal

of the application, it can not be disposed of on merit.

Hence the case stands dismissed. Mr.G.Rath,Adl.Standing

Counsel was present. Membe¥<(Judicial)




